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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

I.A. NOs. 601-602 OF 2025 

IN 

APPEAL NO. 45 OF 2025 

 

IN THE MATTER OF: 

Vipin Kumar Saxena     …Applicant 

Versus  

SEIAA & Anr.      …Respondents 

 

AND IN THE MATTER OF: 

Naveen Kumar      …Applicant 

 

REJOINDER/RESPONSE TO REPLY, DATED: 15.09.2025, 

FILED BY APPELLANT 

 

The Applicant above-named: 

MOST RESPECTFULLY SUBMITS AS UNDER: 

 

1. That pursuant to the Order, dated: 10.09.2025 passed by this 

Hon’ble Tribunal in the above-captioned Appeal, the Applicant 

received the Reply, dated: 15.09.2025, filed by the Appellant 

vide Email dated: 19.09.2025 to his above-mentioned I.A.s. 

 

2. That at the outset, the Applicant denies each and every 

contention and averment made by the Appellant in his Reply. 

The Applicant has serious objections to the submissions made 

in the Reply and the manner in which the same have been 

made. The submissions made in the Reply are not only 

completely misleading but a desperate attempt to cover up the 
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blatant, extensive environmental wrongdoings and violations 

committed by the Appellant in the course of carrying out 

sand/morrum mining in Dhasan River in Jhansi. 

 

3. That the Applicant has serious objections to the personal 

accusations hurled upon him as well as accusations of extortion 

purportedly made against him by the Appellant while he had 

himself had been completely on the wrong side of the law. All 

the accusations made by the Appellant are part of an ill-

conceived plan to lower the esteem and damage the bona fide of 

the Applicant in the eyes of this Hon’ble Tribunal. It is also an 

ill-considered plan to hit and attack the reputation of the 

Applicant, who has been raising his voice against 

environmental issues in Western Uttar Pradesh for last several 

years. The Appellant has carefully chosen not to make any 

averment on the credentials and bona fide of the Applicant in 

any of the previous four rounds of litigations before this 

Hon’ble Tribunal as well as before the Hon’ble Supreme Court. 

 

4. That the Applicant had been agitating on various issues related 

to health, environment and natural resources, including rivers 

and water bodies. The Applicant had, by way of an Original 

Application (O.A. No. 77/2019, Naveen Kumar & Anr. Vs. 

Union of India & Ors., brought the issue of illegal, unscientific 

dumping of wastes along the Kali River, in Ganwri village in 

Meerut district before this Hon’ble Tribunal, whereby this 

Hon’ble Tribunal, vide Final Order dated: 04.12.2020, was 

pleased to direct the Municipal Commissioner, Meerut to take 

action on the recommendations of the Oversight Committee and 

the UPPCB to recover the environmental compensation of Rs. 

24 lacs imposed on the Municipal Corporation. 

 

  

(A True Copy of the Final Order, dated: 04.12.2020, passed by 

this Hon’ble Tribunal in O.A. No. 77/2019, Naveen Kumar & 

639



Anr. Vs. Union of India & Ors., is annexed herewith and 

marked as ANNEXURE A-1). 

 

5. That as averred in Para 3 of the instant Application, the 

Applicant acts as the Hindon River Waterkeeper nominated by 

Water Keeper Alliance U.S.A. to safeguard the Hindon and 

Kali rivers. The Applicant was invited by the New York-based 

Waterkeeper Alliance for participating in the Water Keeper 

Alliance’s Water and Climate Global Conference in September 

2024, which was attended by more than 300 water keepers from 

across the world. 

 

(A True Copy of the Letter of Invitation, dated: 24.01.2024, 

sent by the Waterkeeper Alliance, New York, to the Applicant 

for participation in the Water and Climate Global Conference in 

September 2024 is annexed herewith and marked as 

ANNEXURE A-2). 

 

6. That the efforts and works of the Applicant over the past one 

decade in protection and conservation of ground water and 

rivers and other water bodies has been widely recognized and 

published by various national and local media. 

 

(A True Copy of Compilation of Press clippings since 2009 

about the participation and efforts of the Applicant in 

conservation of rivers and other water bodies is annexed 

herewith and marked as ANNEXURE A-3)  

 

7. That the Applicant gathered knowledge about rampant illegal 

sand mining in Dhasan River in the water-stressed 

Bundelkhand region through his exchanges and conversation 

with the water conservation activists working in Bundelkhand 

area. The Applicant then contacted some farmers in villages 

close to Dhasan River who apprised him that rampant sand 

mining was on in the area for last several months while also 
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further narrating how critical and difficult it had become to 

irrigate their agricultural fields in the area due to very less water 

in the river and the poverty prevailing in the area, which 

dissuaded them to operate tube wells or other irrigation sources. 

   

8. That the averments made by the Appellant against the 

Applicant are without any substance or basis and without 

producing any material on the involvement or nexus between 

the person named Sanjeev Gupta and the Applicant. On the 

contrary, the said person named Sanjeev Gupta had been the 

business partner of the Appellant. Mr. Vipin Kumar Saxena. 

The Applicant has learnt that the person named Sanjeev Gupta 

and the Appellant had been partners in liquor business as well 

as sand mining at one point of time. In fact, the person named 

Sanjeev had called up the Applicant a number of times each 

time telling him that he was calling him on behalf of the 

Appellant, asking the Applicant to take back the case or not to 

press the case further.  

 

9. That since January 2024, the Applicant has not visited Rampur 

or Mordabad, where the Appellant is presently residing. It is 

only after the business relations of the Appellant and the person 

named Sanjeev Gupta strained that the Appellant had been 

directing all the allegations against the Applicant by showing 

the person named Sanjeev Gupta to be an associate of the 

Applicant. The Applicant has no knowledge about the private 

conversations shown by the Appellant with the person named 

Sanjeev Gupta in his Reply or the dealings or businesses 

relationships among each other. The Applicant has no 

connection or association of any kind with the person named 

Sanjeev Gupta or with the Appellant. The above facts may well 

be inquired by this Hon’ble Tribunal or by another other 

investigating agency or department.  

 

10. That the Appellant neither filed any criminal complaint against 

the person named Sanjeev Gupta nor the Applicant at any stage 
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during the course of the pendency of these proceedings with 

this Hon’ble Tribunal or before the Hon’ble Supreme Court if 

the Appellant had any material evidence in that connection in 

his possession. 

 

11.  That the contents of Para 3, 4 and 5 are specifically denied for 

want of any direct material evidence to support his contentions 

in the said paragraphs.  

 

 

 

    APPLICANT 

Through 

 

 

 

AKASH VASHISHTHA  

                 (Advocate for the Applicant) 

                        490, Lawyers' Chamber Block-II, 

                                       Delhi High Court, New Delhi-110002                   

                               Ph.: 9717006866 

                Email: akashvashishtha.official@gmail.com 

Place:- Delhi 

Dated:-  
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

I.A. NO s. 601-602 OF 2025 

IN 

APPEAL NO. 45 OF 2025 
 

IN THE MATTER OF: 

Vipin Kumar Saxena     …Applicant 

Versus  

SEIAA & Anr.      …Respondents 

AND IN THE MATTER OF: 

Naveen Kumar      …Applicant 

AFFIDAVIT 

I, Naveen Kumar, S/o. Sh. Rajpal Singh, aged about 43 years, R/o 

Village Gagsauna, P.O. Phalauda, District Meerut (Uttar Pradesh)-

250401, presently at New Delhi hereby solemnly affirm and state as 

under: 

1. That I am the Applicant in the above titled Application and am 

conversant with the facts and circumstances described in the 

present case and as such, I am competent to swear this affidavit. 

2. That the contents of the Original Application and the 

accompanying Application(s) are true and correct and nothing 

material has been concealed therefrom. 

 

DEPONENT 

VERIFICTION: 

Verified on this ____________ that the contents of the above 

mentioned affidavit are true and correct and nothing material 

has been concealed therefrom. 

 

DEPONENT 

10 NOV 2025
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Item No. 02         Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

   

 
Original Application No. 77/2019 

 
(With report dated 27.11.2020) 

 

 
Naveen Kumar & Anr.                             Applicant(s) 

Versus 
 
 

Union of India & Ors.                Respondent(s) 
 
 

Date of hearing:  04.12.2020 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
             

 

Applicant(s):  Mr. Akash Vashishtha, Advocate 

 

Respondent(s): Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB  

   Mr. Mukesh Verma, Advocate with Mr. Manish Bansal, Municipal  

  Commissioner, Meerut Nagar Nigam  
 

 

ORDER 
 

 

1. The issue for consideration is the remedial action against 

unscientific dumping of solid waste in village Ganwri on the bank of river 

Kaali, in Meerut District in UP, creating health hazard. It is also alleged 

that 22 deaths have taken place and 200 people have been taken ill. 

 
2.  The matter has been considered by the Tribunal on several 

occasions in the light of status reports filed by the authorities. On 

16.09.2019, the Tribunal considered the status of progress and found 

the state of affairs to be unsatisfactory. It was observed:  

 
 

Annexure A-1
644



2 
 

“2. The matter was reviewed 03.07.2019 in the light of report 
dated 15.04.2019 filed by the State PCB to the effect that waste 
was dumped in unscientific and unhygienic manner. The State PCB 
had required the Nagar Nigam to pay compensation of Rs. 24 lakhs 
for damage to the environment. The Tribunal directed the 
Commissioner, Nagar Nigam to remain present in person along with 
compliance report.  
 
3. The status report handed over during the hearing is to the 
effect that some steps have been taken and further time is required. 
It is also stated that the Nagar Nigam is seeking review against 
compensation of environmental damage. Since the compensation is 

for the past damage, it is made clear that the State PCB may not 
review the order without permission of the Tribunal. Review can be 
considered only if there is error in the finding of assessment of 
damage found by the State PCB.  
 
List for further consideration on 01.11.2019. The Commissioner, 
Nagar Nigam may remain present in person on the next date of 
hearing.” 

 

3. The matter was thereafter considered on 01.09.2020 in light of the 

status report filed by the Meerut Nagar Nigam mentioning the remedial 

steps taken in the matter. However, the Applicant sought further 

directions by stating that the problem still continued.  

 
4. The Tribunal accordingly directed as follows:- 

 

“5.    In view of above, let further remedial action be taken in the 
matter by the concerned Municipal Council, to be overseen by the 
State PCB. The Oversight Committee constituted in terms of order 
dated 16.03.20201 by this Tribunal headed by justice SVS Rathore, 
former Judge of the Allahabad High Court at Lucknow may furnish 
an independent report before the next date by e-mail at 
judicialngt@gov.in preferably in the form of searchable PDF/OCR 
Support PDF and not in the form of Image PDF. An advance copy of 
the report be given to the Secretary Urban Development so that an 
action taken report/response is filed.” 
 

5. In pursuance of the above, the Oversight Committee has filed a 

report on 27.11.2020. The report shows that the Committee held a 

meeting on 08.10.2020 and reviewed the progress. The recommendations 

in the report are :- 
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“VI. RECOMMENDATIONS BY THE COMMITTEE 

1. The progress of legacy waste removal at Gawri, Meerut is 

slow which should be enhanced by taking immediate steps. 

Municipal Commissioner, Meerut must ensure that within 

three months' time the work is complete. In case of any delay, 

he shall be held liable for the same. 

2. UPPCB be directed to issue a notice for realization of EC to the 

Dept. of Urban Development and Principal Secretary Urban 

Development department be directed to ensure that the said 

amount is deposited within a month. 

3. The RDF generated in legacy waste processing is being sent to 

a plant set up by M/S Bijendra Energy which converts waste 

into energy. Such small plants to be replicated in other parts 

of the State. 

4. Legacy waste is hazardous to human as well as 

environmental health. Considering the number of health-

related aspect in this case Hon'ble NGT had directed to 

conduct a health survey in the area. However, till date, no 

such survey has taken place. Necessary action be taken 

within 15 days. 

5. The Committee recommends UPPCB to conduct a fresh 

inspection of the site and submit a detailed report within a 

month. 

Waste segregation be promoted and practiced in each part of 

the State. CEEBROS Boulevard3 in Thoraipakkam, Tamil 

Nadu is 352-unit community which has been practicing waste 

segregation since last few years. It won a green award for its 

efforts from Tamil Nadu Pollution Control Board. Such models 

if found feasible be replicated in Uttar Pradesh.” 

 

6. There is no objection or other response to the report of the 

oversight Committee. Accordingly, we direct the Municipal 

Commissioner, Meerut to ensure further action. The State PCB may 

recover the environmental compensation. The RDF generated in the 

legacy waste be sent to the Waste to Energy Plant. Small plants be set up 

in other parts of the States, which action may be planned and overseen 
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by the Principal Secretary, Urban Development. Health Survey may be 

conducted, as already directed. The State PCB may conduct further 

inspection. Waste segregation may be ensured following the best 

practices at other places. We request the Oversight Committee to further 

monitor the situation after three months.  

 
 The application is disposed of.  

 

 A copy of this order be forwarded to Justice SVS Rathore, former 

Judge of the Allahabad High Court at Lucknow, heading the Oversight 

Committee, the Principal Secretary, Urban Development, UP, the 

Commissioner, Municipal Corporation, Meerut and the UPPCB by e-mail 

for compliance.  

 

 
 

 
Adarsh Kumar Goel, CP 

 

 
 

S.K. Singh, JM 
 

 

 
Dr. Nagin Nanda, EM 

December 04, 2020 
Original Application No. 77/2019 
SN 
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